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ORDER

By this order we propose to dispose of an application for setting aside the order dated 21-09-

2015 of this tribunal whereby the Respondent has been placed under ex-parte.

Heard/ perused the application and the other allied material on record'

The crux of the application of the Respondent is that the matter was fixed for hearing on 21.09.2015 but

the counsel inadvertently noted 21.10.20L6 as the next date of hearing and on the 4'n day of October,

2016 the respondent appeared and requested for a short accommodation for filing an application to

recall the order dated 21.09.2016. The applicant/respondent has proceeded to state that the absence of

his counsel from the Tribunal was neither intentional nor deliberate but due to a bona fide reason spelt

above. In the premises the respondent has craved the indulgence of this tribunal in setting aside the

order of the ex parte initiated against him. The application is buttressed with an affidavit.
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It needs to be said that the Petitioner has chosen not to file his objections to the application of

the rcspondent,

Since the petitioner has not filed his objections to the application of the respondent, therefore,

there appears to be no reason to disbeliev€ the averments set up by the respondent in his application

for s€tting aside the orders of ex parte. The contents of the application of the respondent taken on their

face lalue lead one to conclude that he has carved out a good cause for his application to succeed.
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Viewed in the context of what has been said above, the order dated 21{D-2016 where by the

Resnfndent has been set ex-parte is set aside subject to the payment of costs to the tune of Rs.s, ofi)

whicli shall be deposited inthe Library Fund malntained by this Tribunal.

tist dl 29.11.2016 for aGuments.
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